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‘Mr.J.L.Sarkar for the applicants.
Mr.S.Ali Sr.C.G.S.C. for the respone
dents on notice,

.

Grievance is that the impugned order
is contrary to -earlier directions of the
Tribunal. Prima facie case, 0.A. is admi-
tted. Issue notice to the respondents.

-8 weeks for written statement. Issue
notice to the_respondents to show cause .
as to why the interim relief should not

be granted as prayed. Returnable on
17-10-95, Liberty to apply for ad-interim.
order on production of original notices
of termination Annexure 2 (series), gdjours
ned for interim relief to 17-10-95. O.A.
is adjourned for orders to 21-11-95,
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-~ . 0.Ae204/95 9
17-10-95 Mr,J.L.Sarker for the applicant,
. » Mros‘Ali. SroC.G.S.-C. for the

12,12 .98 " , respendents,

Ca?a,, g%, W/ - ~ Argumpts of beth the counsel are heard |
Paclers At 12,109 . and cencluded. Judgment delivered in epen
el & b ‘ ‘Court. Application is allewed, Ne order as
Corunied /g" Pl - to costs,= | .

LAl G e e, - .

SR57-83 g4 15 ril-'%;n" Member .  Vice-Chairman
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DATE OF DECISION
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Mr.J.L.Sarksr and Mr,M.Chanda

1721095

(PETITIONER(S)

ADVOCATE FOR THE

ML . - PETITIONER (S)

YERSUS

Unien of India & Ors.

Mr.S.Ali, Sr.C.G.S.C. ' . " ADVOCATE FOR THE
— RESPCNOENT

THE HON'BLE JUSTICE SHRI M.\G.CHAUDHARI?‘VICE—CHAIRMAN
THE HON'BLE  SHRI G.L.SANGLYINE, MEMBER (ADMN)

~ RESPONDENT (8)

(s)

1. Whether Reporters of local papers may be allowed to .:V%7

sce the Judgment ?
2. To be referred to the Reporter or not ?

3. Whether their Lordshlps wish to see the fair copy of - No

the judgment ?

4, Whether the Judgment is to be circulated to the other

Benches 7

LS

Judgment delivered by Hon'ble VICE—GHAIRMAN_
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' CENTRAL ADMINISTRATIVE TRIBUNAL
GIWAHATI BENCH

Original Appllcation No,.204/95
Date of Orderz This the l?th Day of 0ctoher 1995,

JUSTICE SHRI M.G.CHAJDHARI, VICE-CHAIRMAN
SHRI G.L.SANGLYINE, MEMBER (ADMN)

1. Smti Gulnahar Begum
D/0.Md.Abdul Ali
Resident ef Village-=Pub Sharz.
P,O. Rangiya
Dist. Kamrup, Assam,

2 Md.Sariff Ali
§/0 Fazir Ali
Vill=Pub Shari
P 000& P.S Q‘Ré.’;ngiya
Dist .Kamrup
Assam, \

3, shri Atul Chandsi Kalita
$/0,Sri Chhana Rem Kalita
Vill.Ischdagaya
P.O.Koniha
Dist.Kamrup
Assan,

4, Mrs, Sahera Bamu
D/0O.1ate Rangsha Sheikh
Vill=Pub Shari

P.O.Rangiya o . ’ /
Dist. I(alrup, Assam, ece see &EliC‘ﬂtS.

"By Advocatev Mr.J.L.Sérkar an¢‘ur.ﬂ.8hgnda
© eVg~ B

1. The Unien of India through the
Secretary to the Gevt, pf India
" Ministry of Defence,
New Delhi .

- 2. The Additional Director General

General Staff Branch, , )
Army Head Quarter, DHG

P.O New Delhi-ilOOll. '

‘NQW Delhi,

3. The Adeinistrative Cemmandant
Purav Kaman Mnkhayalaya
Head Quarter, .
Eastern Ceamand,
Fert William,
Calcutta-?@@@!l.-

4, The Administrative Commandant
Statien Head quarter, Rangiya

C/O 99 A.P.O. see RQSEOﬂde!ESQ
By Advecate Mr.8,Ali, Sr.C.G.S.C.




ORDER.

Written stétemént filed. By consent called out

for final hearing. -

The four applicants are from amongst the 47

~applicants in 0.A. Ne.228/93 which was decided on 28-7-%4,

By that order the respondents were directed to take steps
for regularising the applicants as Safaiwalas in Class IV

‘category after obtaining necessary sanction and meanwhile

their services were directed to be continued. In pursuance
of that order ex-post-faeto sanctien of Cemmander Sl

Sub area was accorded oen 25-8-95 to rgularise the service
of the 47 casual Conservancy Safaiwalas employees by
Statian ‘Headquarter, Ranglya and to appoint them as Class

IV employees w.e.f. 1=8-94, The respondents have thereafter

regularised and appointed the remaining eriginal applicants

but have feund it difficult to regularise the services

of the present four applicants on the ground that despite

‘giving them benefit of maximum age relaxation as per

existing rules they have still been found over aged and

thus as they are not legally entitled for regular absorpe

tien they cannot be regularised and appeinted. Censequen-
tly notice of terminatioen of service was issued to the
applicants on 1-9-95, The said netices are impugned in
the instanf'applicationvand the appiicants pray that they
may be appointed on regular basis as Conservancy Safai-
walas, | |

2, By .interim order dated 19=-9-95 we have stayed the

 operatien of the termination notices and the applicants

are continuing in the employmeut.

contd/~

e




3. ~ The respondents have centended in the written
statement that'in as much as the applicants are ever~
aged and as the sanction has been granted in respect of
those Safaiwalas who fulfil the terms and conditiens
for the posts on the supplementary peace establishment
of Stgtion Headquarter, Rangiya they are not qualified
t.ZQZ appointment.'rhe respondents have set out the
service particulars of each applicant in para 7 of

the written statement,

4, In so fat'as the applicant Ne.l and applicant
No.4 is concerned, Mr.M.Chanda submits that they being
widews are entitled to further age relaxation that is
. up to 35 years of age add both of them have not cressed
thaet age limit on 1-8-94, The respondents eught to
regularise themand the greund.given by the respondents
to deny them t» regularisation is untenable. In the
~applicatioen it has been stated that under the concession
made available by the Government of India wnder different
orders (See: Chapter 114 - Age Relaxatien for Appointment!'
Swamy's Cemplete Manual on Establishment and'Administra-
tion(1994 editien), such.relaxqtion is permissible.
The respondents have stated in this connection that the
said,poliby is not available with them, We are unable.
to appreciéte fhis statement of the respéhdents. It
has not been denied that such instructions have been
issued by the Geverrmmt of'In@ia. We see no good reason
as to why the present respondents should not extend the
benefit thereef to the aforesaid two applicants who
are Groép '1D* employees. We are therefore inclined to
direct their regélarisation.

' contd/=

b
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5. The details given in the written statement
show that as on 1-8-94 the.applicant Ne.2 Sarif AlL has

been feﬁnd overaged by'l year, 2 months and 28 days and

the applicant No.2 Atul Ch.Kalita has been found overaged

by 1L yesr S months and 1 day. We do not think that they
are so much everaged thdt age relaxation for the aferesaid
period eught not to be given‘te them. That apart, we are
inclined to take the view that the questien of age limit
not having'been raised by the respondents in the Original
Applicatien No,228/93 they aré“npw‘precludedVfrem'raising :
that objection, The order of the Tribunal in that 0.A.

 thus became binding upon the respondents in respect of

all the 47 applicants inclnding the aforesaid two appli-

‘cants and it was not open to the respondents to set it

at naught by intreducing the ground of age limit while

giving effect to that erder.-The order being in =

unqualified terms and as the respondents did not seek
any qualification in that order the same is required to be

complied with intels -

64 'Since there is sanction available to the feur

posts against which the applicants can be regularised in
compliance with the previous order of the Tribunal, for
the reasons indiceted abeve, we direct the respmndents
te reqgularise and appeint all the feour applicants w.e.f
1-8-94 as class IV Safaiwalas,

Accerdingly the 0.A. is allewed. No order as to

costs,

(M.G.CHAUDHARI)
VIGE=CHAIRMAN
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An Application under Section 19 of the Administrative
Tribunals Act, 1985. |

0. A. To. A0 LI o5

'Smti Gul Nahar Begum & 3 Ors.

: VS. '
_ Union of India & Ors.:
T'NDEX
‘S1. No. _ Annexures Particulars . Page No.
1 - SuigENEREXALXX2RXIXM - 17
' - Application . :
2 . ‘ - ‘ Verification 18
1 Judgement dt. 28.7.94 1q -2
4 .2 . Notice dt. 1. 9 95 23-24
v . (series) . -
| . 5 ' 3 Letter at. 7. 10 85 - 27 ,_‘Z__g
’. b /2 ,QVLWJM bw Rydban) o q 29— §r
" Filed by s
Advocate

s, Abd e, ek
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JParticulars of the applicants.

smti Sulnahar Begum

D/o Md. ABdul Ali

_resident of village - Pub Shari.

P.0O. Rangiya

Djste Kamrup

- Agsam

Md. Sarif Ali
S/o Fazir Ali .

Vill~- Pub Shari

P.O. & Po _So - Rangiya

Yigst- Kamrup
Assam
Sri Atul Chandri Kalita

S/o Sri Chhana Ram Kalita

CVill. Iséhdagaya

P.0. Koniha

Dist.'Kamrup

Assam

Mrs Sahera Banu
D/o late Rangsha Sheikh

Vill- Pub Shari .

P.0. Rangiya
Dist. Kamrup

Assam —

Applicants

learika
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2. Particulars of the Respondents.

vy ‘

le The Union of India
through the Secretary to
the Govi; of India
‘Ministry of Defence,

'New'Delhi

2. The Additional Director “eneral
'of Staff‘Duties,
Seneral étaff Bnanch,-
 Army Head Quarter, DHG
P.O. New Delhi-110011 ~

[ 3
New Delhi

3. The Adminlstrative Commandnat
Purav Kaman Mukhayalaya
| Head Quarter,
"Eastern Command,
Fort Wllllam,

Calcutta~700021

4, The Administrative Commandant

Station Headquarter,

| ——

Ranglya

C/O 29 AopoOoA eccee Respondents

-

3. Particulars for which this application is made.

This application is made against the notice of
termination of serviée issued under letter No. 3004/1/

Cc-l/Q dt..Ist September 1995 and also for.a direction



¥

to éppoint the applicants on regular basis in terms
" of the.Judgehent and Order dated 28,7.94 passed in

0.A. No. 228/93 by relaxing age limit.

4, Limitation

The applicants state that the application is
filed within the time. limit prescribed under

. .

Administrative Tribunals Act.

5. Jurisdiction
The applicants states that the cause of action
of the case is arisen within the jurisdiction of the

A

Hon'!ble Tribunal.

6. Facts of the case

6.1 Thatvthe applicants are citizens of India:

as such they‘ére entitled'to éll the rights and
priviiegeg guaranteed by'thé Constitution of India.
They are presently working as éonéervaﬂcy Safjaiwala
under the Station Héhd Quarter, Rangiyé. The grievances
and réliefs éought for in this application are common
therefore the Hon'ble Tribunal please grant permission

. undef;Section 4 of the Administrative Tribunals Act

5(a) to move this application jodntly by the applicants.

6e2 That all the 4 applicants alongwith 43 others
had filed an Original Application before this Hon'ble

Tribunal for regularisation of their services as

s At ey st



Conservancy Safalwala in the Statlon Headquarter,
Ranglya. The Orlglnal Appllcatlon was duly contedted
by the respondents but the Hon'ble Tribunal after
hearing both the parties was pleaéed to allow the
'originél Ap?lication with a direction to obtain

t

sanctlon from the Cpmpetent Authorltles for regularisa-

A

tlon of services of all the 47 appllcants in O.A. 228/93

on 28 7.1994 and also olrected in the said Juegement

and Order passed in 0.A. 228/93 dt. 28.7.94 to pay
minimum of the approprlate pay scale ‘of Class’ IV

category w1th effect from the month of August, 1993.

A copy of the aforesaid Judgement and Order

passed in O.A.»2é8/93 dt. 28.7.94 is enclosed as

Annexure=1.

6.3 That the said Judgement and order dated 28.7.
94 initially implemented partly as regard payment of
minimum of the appropriate pay scale and thereafter

in the first week of September the Station Headquarter,
Rang;i.ya issued regular eppointment letters in respect
of the applicanté of 0.A. 228/93 except the present

” -

4 ébplicants yho were also dpplicants in the 0.A.
228/93. - ' ‘

6;4 | That ehe applicants beg to state that the
Station Headquarter, Rangiya most sﬁrprisingly issued
notices of termination efhservices against these 4 “
present applicants vide their noéice‘undef letter No.
3004/1/CC=-1/Q dt. 1.9.95. The‘relevanﬁ pootion of the

notice dt. 1.9.95 is gquoted below :

sty aba] chy Qe SE
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" NOTICE

" 1. Refers :-

(a) Central'Administrative'Tribunal orders
dated 28 Jul 94 and dated 18 January
95 passed on Original Application .
Nomber 228/93. '

(b) Department of Personnel and Administra-
tive Reforms (Karmik Aur Prashasnik
Sudhar Vibhag) letter No. 49014/4/77-
Estt(C) dated 21 March 1979,

(c) Department of Personnel & Trg on.
No. 49014/4/0 Estt (C) dated 08 April
1991, o

2« . It is intimated that you have not fulfilleg
the condition for regular appointment as
. - Per terms and conditions laid down in
\ above quoted letters. ‘

3. in view of‘the above, you are hereby
‘noticed thaE\your services will be termi-
nated with effect from 0i. October 19954

It appears from the notices of all +he 4'xp§$iaan
applicants shall be terminated with effect from 1,%0,95
. on the ground that they have not fulfilleg the conditions
for regular appointment as ber terms and conditions

referred in Col No. 1 of the notice of Termination, but
surprisingly the reference of Pefsonnel,Deptt. letter
mehtioned_in the notices are not enclosed with the notice

©of termination, Therefore the applicants are not aware

=



regardihg_the condition which they could not fulfilled
for'their~regular absorption. Be it stated that from

the notice the applicants could not gather what are

the shortcomings lging with the applicants for the
burpose of regularlsation. Therefore the Hon'ble Tribunal
be pleased to direct the respondents to produce the
letter No. 49014/4/77-Estt ) dt. 21 3 79 & OM. No.
49014/4/Estt(c) dated 28 4, 91 as Lhe same are not

available w1th the applicants.,

Coples of the notice of termlnatlon are enc103ed

As Annéxure 2 series for perusal of the Hon'ble Tribunal.
L ‘

645 | That your appliCants caﬁe to khow from a
rellable source that their services are not regularlsed
by the Statlon Headquarter, Ranglya on the ground thdt
they are overaged for regular absorptlon for the post
of Conservancy Safaiwala, but the detailed particulars
regardlng"overage were not 1ntimated in detail in the
notice of termlnatlon although there was a specific
‘order of the Hon'ble Trlbunal in 0.a. 228/93 for

3

‘regularising the appllcants.

6.6 That the applicants beg to state that in the
Oniginal Application 228/93 the respondents did not take
any such- ground of age although they have flled wrltten
statement and contested the case. Therefore the present
respondents are now barred to take such grounds for

rejecting the claim of the applicants and specially when
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the Hon'ble Tribunal passed a specific order for
regularisation of their'services as‘Conservancy Safaiwala,
Therefore issuance of termlnatlon notlce at this stage |
belated stage 1n total v;olatlon of the Judgement and

Order dated 28, 7 94 passed.in O.A. 228/93 and the respon-

i

,dents are now duty bound to regularlse the services of.

LR

the present appllcants in terms of the Judqement and

Order dated 28.7.94 passed in O.A. 22&/94.

6.7 . That the applicantsbeg to state that this Hon'ble

Tribunal in the Judgement and Order dated 28,7.94 dlrectedf

l

the responoents not to termlnate thelr serv1ces tlll

thelr regularlsatlon. Therefore notlce of termination

L]

. 1csued under letter dated 1.9.95 is clear v1olatlon of

the Hon' ble Trlbunal's order. Therefore the Admlnistratlve
Adn1nlstrat1ve Commandant, Statlon Headguarter 1s liable
for Contempt of Court and the notlce of termlnatlon of
serv1res of the appllcants are llable to be set aside

and quashed.

6.8 ' That the applicants No. 1 and 4 of the present

*

application are widow and the xsspen@znix husband of

applicant No. 1 Md. Munnaf A11 died in the year 1981

e o —

therefore she is entltled.to relaxation of age as per
Central Government Pollcy for ‘recruitment widow in
Claas;é IV staff. The applicant No. 1 initially worked

as Mid-wife in the Red Hansh Public School which was-run

and managed by the Station Headquarter, Rangiya and she

was appointed as Mid-wife with effect from 1982, At-that

time she was paid a lump sum amount of Rs, 420/~ per month

\

aled ey et A



N
from the station Headquarter Rangiya. Thereafter she
was_appoinoed as ConSefvancf Safaiwala in'the Station
Hoadqdarter in the month of.August, 1982 after being
duly selected by the Board of Interview. Therefore she
is eotit;ed to age relaxation for the'pefiod she had
served as'Midrwife as‘well as Conservancy Saraiwaié on
casual'bESio. More over as per the Ceﬁtral Govt. Scheme
for age relaxation she is ent;tled to relaxatlon of age
upto 35 years as 'she is widow. Age relaxation for

for appointment mentioned in Chapter 13 of sSwamy's
Complome Manual EstabliShmént and Administration for
Central Govt. Offices where it is clearly laid down thdt

(
in the case of widow for app01ntment in Group 'D!

_ posts filled up through Eppléyment Exchange entitled
\

relaxation of age upto the 35'years. If the applicant
is over aged in that event also she is entitled for

relaxation of age as per the Central Govt. Scheme.

Relevant portion of ‘the Scheme is quoted below s =

"Chapter 13
AGE RELAXATIONS FOR APPOINTMENTS

1. Categorles of bPersons and extent of
Coricessions = Certaln age concessions have in

the pést been sanctioned to few specified
categories of persons for the purpose of
appointment under the &mmrkx Government of India.
These conce351ons are still in force until furthex
orders. Details of the categories of persons

and age concessions admissible to the, as given
below are hereby published for general informa-
tion. -

s atetd the kit
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10
Categorieé'of ' " 'Categories of posts Extent of Age
persons to whom to which the Age . concessions
Age concessions concession is
-1s admissible admissible
Xeii.

A Widows, diverced Group 'C' and Group D Uppo the age of
women and women - posts filled through 35 years (up to
judicially sepa-  the Staff Selection 40 years for
rated .from their’ C“ommission .and -Employ~ Members of SCs
husbands who are ment Exchange, - and STs).

not re-married.,

e

‘Simidarly, the applicant No. 1 is also a widow of Md.

Munnaf ali
BECMARE® who died in the year 1981 and appllcant No. 4

is also appointed as Mid-wife in the Army Hospital withing
the Station Headquarter, Rangiya although the appointment ¥
was on verbal order but she continued as Mid-wife for a
period of 7 years withieffect from 19€84. Thereafter she
was,appointed as Conversancy Safailwaya in the Station

Headquarter, Rangiya on 10.7.91 after duly seiected by

~ the Board of'Interview. §h§xaﬁaxayshxxXxx&ksa Her husband

also zxmg Md. Sallmuddln died in the year 1981 therefore

she is also similarly c1rcumstanced with like appllcant >y
No. 1. and therefore applicant Nos. 1 and 4 are covered
under the Central Government Scheme of age relaxation as
quoted ebove. herefore notice of terminatlon are liable

to be set aside and ouashed.

6.9 That the applicants beg to state that at the
time of their initial recruitment they have submitted

their educational certificates where age of all the

" applicants were specifically mentioned. The detailed age

particulars of age at the time of initial recruitment in

s il e



6,10 - That all the applicants'afe working in the Station

11

respect of all the 4 applicénts in this applocation are given

-

below ¢
Sl.No. Name Date of Birth - Initial Rectt. Age
as per 'School  year
certificate .y
1. Gulnahar HBegum’  1.1.1961 198? . 21 .-
2. Sarif Ali - . 1984 | 22
3. Atul Ch. Kalita 31.12,1964 T 1991 - 27
;4¢ Sahera ﬁegum 1.11.69(as. per 1984 - : 15

. temporary Pass)

All the épplibahts Adebésited-their original cert@ficates'wi;h
the Station Héadqua:tér, Rangiya. Therefore)the1Hon'ble Tribunal
be pleased to direct thev;espondénts to pruoduce the original
documénts/certificates before the Hon'ble Tribunal for perusal
of the Hon'ble Tribunai. Therefore from the abgve table it
appears that all the above applicants are within'age}limif,in
terms of reléxation scheme of the Centfél Government therefore
they are entltlea to hxxn&gmiaxxsaﬁxxsxxrﬂgﬁlxxxsxtxxn get the post
x&laxxxzﬂn o Eegular conservancy Safalwala in. relaxatlng their
age a§.mentloned above, | o

» [

L

‘Headquarter, Rangiya for quite a long time therefore they are -

entitled to age relaxation as per the Central Government Scheme
of Age'relaxation for the period of service they have rendered

on casual basise The detail particulars regarding their working

period are mentioned below

.

el o FEA
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S1l. No. Name : Iniéial ' . Initial appointment
' - appointment ras Conservancy
as Mid-wife Safaiwala
1+ Gulnahar Begum , 1982 1992
2. Sarif Ali - 1984
3. Atul Ch. Kalita. - 1991

2, ' sahera Begum " 1984 1991

Therefore in view of‘tﬁeif.long service in the Department
on casual basis they are legally entitled for fegular
absorptlon in terms of the Judgement and Order dated
28.7. 94 passed 1n O.A. 228/93 and the notice of" termina-
-tlon in respect of all the present appllcants are liable

to be set aside and quashed .’
' That ‘the applicant No. 2 read up to Class VIII and

app;icant No. 4 }ead ﬁp to Ciass IX therefore they are
eligible in all reepect foriregular absorption as Conser-
vancy Safalwaiay even if they are overaged for regular
absorptlon of the post of Conservancy Safaiwalay and
.spe01ally the same ground was not taken.in O.A. 223/93
where the Honibie Tribunal was pleased to direct the

respondents for regularisation of the applicants as = *

Conservancy Safaiwala.

6.11 ° That the applicants beg to state that in a
similar mXxExmyis fects and circumstances when question
_Of:KEXHXEKXGE regulérisation_df Conserwancy Safaiwala
‘was under consideration under the Hastern Command at

Calcutta some of the Conservancy Safaiwalas were found

M ol L e
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Ooveraged at the tiﬁe of their initlal recruitment, Howeverb
they are subsequently regularised by relaxaing the upper
age limit in the case of the Conservancy Safaiwala of |
Headguarter, Eastern Commeand, Calcutta.-It.would be evident

from the letter No. D/60841/SD 68 dt. 7.10.1985, Therefore

L] ’
'the,present appllcants are also smmllarly 01rcumstanced llkeA

the Conservancy Safalwalas of “astern Command in who case

the responoents were pleased to relax the upper age.

'

J'herefore the present appllcants are also entitled for
1
relasation of age for the purpose of regularlsatlon and

!’

the not;ce of termlnatlon of service are llable t0 be set:

'a31de and quashed.

g

A copy of the Eastern Command letter dt. 7.10.1985

is enclosed as Annexure—3a

~

6.12 - Yhat the applicants beg.to state that they have
"rendered thelr servmces in the Station Headqualter, Rangiya
for qulte‘a lond perrod BE on. casual basis in different Unit
under the Station ﬁead Quarter, Rangiya even they are overageé
they are entitled to be regularlsed at thls belated stage

as they were duly selected and through Board of Interview

and their names were duly sponsored through Employment
Exchange. Therefore the respondents are now duty bound to
reoularlse the sérvices -of the applicants as they at the

time of initial recruitment duly verified all the documents

of the appllcants and the respondents are now barred to take
such ground to throw them out of employment. on the ground
of age ln spite of Hon'ble Tribunal's Judgement and order

~dated 2€.7.94 passed in O.A. 228/93,

oy AR U, W&

-
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6.13 ‘hat the applicants beg to state that the-
reepondents did not disclose the reason of termination

of their services and it is mechanically mentioned in

s ’

the not;ce that they have- not fulfmlled the terms and
condltions of recruitment for the post of Conservancy
Safalwalay therefore- the notlces are llable to be set

aside and quashed.

'6.14 That "the applicants havevnox other alternative
soﬁrce of’earnings and their family members are solely
.depend upon the ap?licants therefore the Hon'ble Tribunal
,be Pleased to protect the interest of the applicants and
the notlce of’ termlnatlon of serv1ce are llable to be set

- . .ot

asxde and auashed.

6.15 = That this application is made bonafide and for

—the cause of Justlce.

7. Reliefs eought_ﬁgg‘:
=7 ‘ ‘

Under the facts and‘cireumstances the ‘applicants

pray for the following reliefs :

1. That the netice‘of termination of services of the
applicants issued under letter No@3004/1/CC—1/Q

dt. 1.9. 95 Annexure 2 be set aside and quashede

2. “*hat the respondents be directed to appoint the
applicents on regular basis as Conservancy |
Safaiwala with immediate effect, »

3. That the respondents be directed to allow the

.. .applicants to{continueA;p service in the)present
terms and‘conditibhs penaing their regular absorp-

tion.

o M e tes A
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To pass any @8£%R other order or orders as may

deem fit and proper.

Costs of the case.

The above reliefs are prayed on the following amongst

other =~

1.

2.

3.

4.

Se

aged.

¥

.

For that the notice of termination issued by the
Station Headquarter, Rangiya in violation of the
Judgement and'Order_dt. 28.7.94 passed in O.A.

). .

228/93.,

For that the'respondents did not take any such
ground in the 0.A, 228/93 therefore at this belated

*

stage they are barred totake such ground of over

-

¥or that the applicant dld not disclosed the
reason for not reguléris;ng the service of the
appllcants 1n Splte of the Jhdgement and 0rder of
the Hon'ble Tribunal passed in O.A. '228/93 dt.

28.7.94o

or that the appllcants are entitled to relaxatlon

66 age as per the Central Government Scheme for

age relaxation for recruitment to the Group D posts

in Central Government Offlces.

That the appllcants No. 1 and 4 are widow and there-
' fore they are entltled to h@xxxgxk&xxxﬂd relaxation

of age as per Central'Government Scheme.

s Akt el
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8.

9.

10

11.

4
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For that the applicants are entitled.to relaxation

of age for & long period they have rendered their

N

service on casual basis.

For that the service of the epplicant Nos. 1 and 4

who were appointed as Mid-wifevalso be counted for

the purpose of age relaxation and regtilarisation .

¥or that the applioant'have rendered a long period

of service on casual basis and there was no complaint

 regarding their performances therefore the applicants

cannot be thrown out of employment on the technical

ground of overaged.

For.that the applicant are entitled *to relaxation of

age on humanitarian ground.
) *

For that issuance of termination notice in spite of
Hon ble irlbunal s JUdgement ‘and Order passed in O.A,

228/93 dt. 28.7.94 is amount to contempt of Court

D)
and the respondents are llable for punishment for

violation of the JUdgement and order dt. 28,7.94.

lor that the appllcants have no other alternatlve-

- «
s

source of income to malntaln their famlly and theie

entlre famlly member dependent upon the income of the
applicants therefore notlce of termination be s et

aside and quashed.

InterimfRelief Prayed for

-

ﬁurlna the pendency of the case the appllcants pray

for the followxng interim reliefs :

1.

That the notice of termination of service of the
applicants be XBEXSEXRE stayed tlll final dlsoosal of

thls application.

st aud . leasdbo
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2. “hat the respondents be directed to allow the

applicants to cohtinue in service at the minimam

E

of the pay scale of\ﬁ; 750-940 per month ti;l
‘final disposal of this application. . ’

!

The above'reliefs are prayed on the ground explain-

/

ed in-paragraph 7 of this apﬁ;iCatioﬁ@

9. That the applicants have not filed any other

applicatién.in any other Court/Tribunal.

10. That the applicéﬁts declare that all the remedy

available have been exhausted by them. This Hon'ble Tribunal

v

is the only remedy.. , ¢

11.- ’ Particulars of Postal ofder-:
Postal Order 'No.. : 32% 310
Date of Issue  ~ : (L4 -9 —85.

Issued from

G.P.0., Guwahati

Payable at : - G.P.O., Guwahati.-’
12, An Index/of.documents is enclosed.

13, Documents enclosed 3 .

As per IndeXe.

_SyLL )2ztdﬁ CJZJ Vﬂﬁuag¥.
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i, Shri Atui'Che Kalita, S/o sri ChhanalRam
Kalita, resident of Ischadagéya; P.O. Koniha, List,
Kamrup, one of the appliéan;s in this application and
have been authorised to sign this verification and @o
hereby declare and verify that the statement made in
this application are true to'my knowledge and belief aﬁd

1
I have not suppressed any material facts.

®nd I sign this verification on this the 19 #,day
of September,. 1995; '

suc el e wakike

ATUL CHANDRA KALTTA

- - DR ER . . . aETel el
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_ANNEXURE - 1

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

-

: Oqiginal Application No. 228 of 1993
Date of decision : This the 28th day of July 1994
The Hon'ble Justice  Shri S.lﬁaque, Vice-Chairman.

The Hon'ble Shri G.L.Sanglyine, Membér (Administrative)

1. 'Shri Saifuddin Ahmed |

2.  Shri.Umesh Chandra Das o e
3. Shri Golap Chandra VYas | o
4, Syed Sausﬁed Ali

5. = Md Makib‘Al§

6.  Md. Khorshed Ali S
7o Shri Haren Das
8 Md. Rajek Ali
9. Md, Samsul Ali

10. Shri Chandra Pev
i1, Md. Nuruddin Ahmed
12,  Md. Mohbbat Ali
13, Md. Mosam Ali-

14,  Md. Javed Ali |
15. Md Rekshed Ali o )
16, Pandit Ali ‘

17. *s Saira Banu

18. 'Ms “yesha Begum

19, Shri Dahen Chandra Kakoti

20. ' Shri Suren Nath .

21, Md. Abed Ali

22, M3&. Mafiz Ali

25+ Md. Tezuddin Ahmed

24, Md. Makibar Rahman

25.  Syed ®arif Ali

26.  Shri Atul Chandra Kalita

27. “Syed Sampur Ali

28, Md. Monir.Ali.

29, Md. Basir ali = e
30.  Shri Mina Rajbanshi

e e ———— e Bt o s e - - o va g



31,
32,
"33]
© 34,
35,

" 364"

317.

3e.

39,
40,
41,

42,
.43,

44,
45,

46,
- 47,
-48,

20
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Syed Nabib Ali ’
Ms Bolnehar Begum —_—
Shri Anima Das . ‘ '
Md. Sirajuddin Ahmed

© Md Harej aAli

‘sri Karuna Chéndra Das

M3 Khasnur 211

_Shri Basarta Kalita
‘Md. MJAli Ahmed
Nuruddin Ahmed
Akbar Ali

Najim Ali

‘Shri Haladhar Das
Shri Dharmaram Haloi
Kale Bhadur Chetri
Achyut Haloi

\Ganesh Ram

Ganesh Das « -+ Applicants

All the applicants are working as Conservancy/

§éfaiw31as in "different units under station Headqgarters,

Rangiya,

.
/

By Advocates sShri JeLeSarkar and Shri M.Chanda.

1.

2.

3.

=Versug=

The Union og India through the
‘Sectetary, “overnment of India,
‘Ministry of Defence, New Delhi.

‘he Additional Director General of Staff Luties
(SBGB) General Staff Branch, Army Headquarters, DHG,
New Delhi : : ; :

The Administrative Commandant,
Purav Kaman Mukhyalaya,
Headquarters, Eastern Command,
Fortwilliam, Calcutta.

The Administrative Commandants,
Station Headquarters, Rangina
C/o 99\a.P.O. - +e+..e Respondents.

By Advocate Shri S. Ali, Sr. C.G.S.C.

g
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- Anpexure-1 (Contd.)

10
e
1o .
el
i

HAQ‘U'E - g:o

The fortyeight applicants, excluding Shri Ganesh
Ram (appllcant N0e 47) have flled thls application for

regularlsatlon in Class v category servide.

«

2. - “The applicants are serving as ConservanCy/Safaiwalas
under the respoadents at Station ‘Headquarter, Rangia since
several years on’daily wages basis. Some of them are
serving‘since 1982 Tﬁey Haﬁeiclaimed for regularisation
in thelr service as well as mlnlmum of the approprlate pay
'scale of Class IV category as Safalwalas tlll their

) el h]
regularlsa Jion. v

-~ - -

3. Heard learned counsel‘Mr. J.L.Sarkar on behalf of
the aopllcants. Learned Sr. c.G. S C. make his submissions

in conformlty with the defence: Plea in the written statement.

-

| 4; The respondents by thelr written statement admitted
that the appllcants are serv1ng as ConserVancy/Safalwaias
with breaks since several years. It is stated that they are.
serV1ng in the fleld statlon and, therefore, nct entitled for
regularisation. It is. found on scrutlny that the breaks in
the services of the appllcants'were artifi€ial id order to

delink continuity of service.to their disadvantages Such

t e

bréaks_cannot“be~eacouraged because it will be to the disad-
vantage of casual labourers infservice which may defeat their
rights and pr1v1leges 1nclud1ng rlght of regularlsatlon in
serV1ce@'iherefore, services of the appllcants are regarded as
in contlnulty. In such cases, the Supreme Court has enuncia-

- ted principles and guidelines for regularlsatlon and fixation

Of minimum in the pay scale.- The cases are, (1) D. Chamall and

M
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another vs.‘State'of U.P. reported in (1986) 1 scc 637

(2) Surindar Singh and another Vs. Zngineer in Chief, CPWD

and others reported in (1986) 1- SCC 639 (3) Daily Rated
“asual habourers (» & T Deptt ) Dak Tar Mazdoo Manch Vs,
Uhlon of India and Others and another case (ert Petltlon

No. 302/86) reported in (1986) 1 sSCC 122. These decisions

“are applicable in the instant case. +he appllcants are -

entltled for regularlsatlon only after obtalnlng sanction
for the posts by the respondents. Presently, they are entitled
to the mlnlmum of the appropriate pay scale of Class Iv

category as Safaiwalas.

.

S«  This application is allowed. The respondents'are
dlrccted to make communicatlons with the Headquarters to
obtain sanction for regularlslng the applicants w;thln a
preriod of six months/f from the date of recelpt copy of the
Judgement/order and accordingly regularlse them as Bafaiwalas
in Class IV‘category. The respondents are further dlrected
to pay min;mum of the, appropr;ate ray scale of Class IV
category as Safalwalas to the appllcants with effect from
the month of “ugust, 1994, ihe respondents are olrected not
to terminate the services of the applicants till their

regularisation.

S6/~ S. HAQUE
VICE CHAIRMAN

} 'S4/~ G.L.SANGLYINE
v "MEMBER (ADMN)
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Annexure-2 (series)

Station Mukhyalaya
Station Headquarters
Ranglya - 781 354

01 Spt 95

3004/1/cC/1/0

Gulnahar Begam
Vill Pup Shahar
P.0. Rangiya
Dist., Kamrup (Assam)

NOTICE
- 1._ ' Reférs :;!

(a) Central Administrative Yribunal Orders dated
28 July 94 and dated 18 January 95 on Original
Application Number 228/93,

(b) Department of Personal and Administrative
| Reforms (karmik “ur Prashannik Sudhar Vibhag)
letter No. 49014/4/77-Estt (c) dated 21 March
1979.

(c) Department of Personnel and Trg 0.M. No.
49014/1/9 Estt(C) dated 08 Hpril 1991,

2. 1t is intimated that your have not fulfilled the
condition for regular appointment as per terms and .
conditions laid down in above quoted letters..

3. In view of the above, you are hereby n#iticed that
your services will be terminated with effect from
01 September 1995.° h

P m———

Sd/- Jaipal Singh Tomar
Colonel
Administrative Commandant
for Station Commander
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Annexure-2 (series)
Statlon Mukhyalaya
. . Station Headquarters

. ' ' Rangiya-7€1354 :

3004/1/cc-1/0 . 01 Sept 95

Syed Sarif'Ali

Vill PupsBabar

Post. Rangiya -

ist. Kamrup (Assam) _ | . .

NOTICE

le Refers :-

Sy

(a) Central Administrative Tribunal orders dated
28 Jul 94 and dated 1e January 95 passed on
Original Application Number 228/93,

4

(B)‘ Department of Personal and Administrative
Reforms (Karmik Aur Prashasnik Sughar Vibhag) letter
No. 49014/4/77—Estt(C) dated 21 March 1979,

(c), Department of Personnel and Trg. OM No. 49014/4/Q
Estt (C) dated O8th April 1991,
24 It is intimated that you have not fulfllled the
condition for regular appointment ag. per terms and condi-
tions lald down in above quoted letters.

3. In view of the above, you are hereby noticed that
your services will be termlnated ‘with effect from 01

'October, 1995,

i

Sd/- Jaipal Slngh tomar
: Colonel .
Administrative Commandant

for Statlon Commander

e o
@W
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Annexure-2 (series)

Statidn Mukhyalaya
"Station Headguarters
Rangiya =-- 781354

$ L

3004/1/CC=1/Q 01 sep 95

'Sri Atul Chandra Kalita
" Vill Echadagasia

Post. Oniha

Distt, Kamrup (Assam)

NOTICE

1. Refers 3=

(a) “entral Administrative “ribunal Orders dated
28 Jul 94 and dated 1€ January 95 passed on

* Urlglnal Application Number 22&/93.
(b) Departnent of Personal and Administrative
Reforms (Karmik Aur Prashasnik Sudhar Vibhag)
. letter No. 49014/4/77-Estt(c) dated 21 March 1976,

/ (c) Department of Personnel and Training OL 49014/4/
Q -Estt(C) dated 08 #pril 1991.

2. It is intimated that you¥f have mot fulfilled the
condition for regular appointment as per terms and
conditions laid down in above quoted létters.

3. In Vview of the above, your are hereby noticed that
your services w1ll be terminated with effect from
- 01 October 1995.

-

S8/- Jaipal Tomal
Colonel
AdministraZtive Commandant
for Station Commander

ed
JLAA/
P @?;;ﬁf/

= e
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Annexure -~ 2 (Series)

Station Mukhyalaya
Station Headquarters
L : . Rangiya-781 354

3004/1/CC~1/0Q . 01 Spt 95

Saira Banu
Vill Pyb Sahar
- . Post Rangiya
Dist Kamrup (Assam)

NOTICE

1. Refers :-

(a) Central Adgministrative Tribunal Orders dated '
28 Jul 94 and dated 18 January 1995 passed on .
Original Appllcatlon Number 228/93.

~(b) Department of Personal and Administrative
Reforms - (Karmik Aur Prashasnik Sudhar Vibhag)
letter No. 49014/1/77~Estt(c) 21 March 1979—

(C) “epartment of Personnel and J~rg OM No. 49014/4/

Q-EstL(C) dated 08th April 1991. |

. 1 -
2. It is intimated that you have not fulfilled the
condition for regular app01ntment as per terms and ,con=
-ditions laid down in above quoted letterse.

3. - In view of the above, you are hereby noticed that
your services will be terminated with effect from
01 October 1995,

. 8a/- Jalpal 8ingh Tomar
Colonel
Administrative Commandant
for Station Commander -

' P F N et peen gl i e RN ;i s g - el
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- the service of dally wagers.,

ANNEXURE =4

Staff Puty Mahanidoshalaya (SD 6B)

General Staff Shakha ,

Sena Mukhyalaya _

Dte Teneral of Staff buties (sD 6B)
eneral Staff Branch

Army Headgquarters

DHQ PO New Delhi 110011

B/60841/8D 6B 7 Oct 85
Headquarters
Eastern Command

Calcutts

REGULARISATION OF SERVICE OF CASUAL CONSLRVANCY SAFAIWALAS

- STATION HEADQUARTERS MISAMART .

1. Reference your”letter No. 104081/6/G5(SD) dated
19 Sep 85 vide which details of conservance safaiwalas
recruited 1rregularly at 6tat:.on HQ Mlsamar were
forwarded.

2. Bhe services of 27 conservancy Safaiwalas, a list
of which has been attached vide appendix 'A' to your
letter under reference, may be regularised as they are
covered under the prov1s1ons of the Presidential orders
No. 27(1)/€1/D(Lab) dated 01 feb_83 and were within the
prescribed age limit at the- time of -initial recruitment.
The conditions prescribed in para {d) of Ministryg# of
Home Affalrs OM Nos 49014/4/77-Estt (D) dated 21 Mar 79
(except para (d) (i) may be adhered to while regularising

N

3. Before the condltlon of coming through the Employment
Exchange is- regularlsed ‘in “the case of overaged conservancy
Safaiwalas contained in appendix 'b' to your letter under
reference, approval of the DCOAS shall have to be obtained
for relaxation of the upper age limitzk¥mnm in their respect.
You are ‘rquested toé furnish their details as per the
format attached afresh statement of case giging full
Justification of such regrultment alongwith the recommen-
dations of the delegated appoinging authority may also

be furnished w1th the details. The date, reguired may
please be verlfled for correctness.

~

e

, ] ) . . ._“.n
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ANNEXURE - 4 (Contd)
4. The details of 4 conservancy safalwalas who have

Overaged were redrulted between 20 Mar 79 and 06 Oct 80,
as mentioned in Appendix 'C* to your letter under reference
may also beé included ‘in the details to be furnished vide
para 3 above,’ Their cases for relaxzation of the normal
procedure of coming through the Employment Exchange will be
decided lateron alongwith the others for which a general cage
is unaer ‘consideration of Mlnlstry of Defence.

]

An early action with respect to para. 3 above is
‘sollc1ted. i

Sd/~ Krishnan Kumar

- Civilian Staff Adhikari/Cso
General Staff Afsar/GSO 2 SD 6 B
Kritey Up Sendhysks - h/

“for Deputy Chief to the Army Staff

C.C. to
Station andquarters
Misamari.
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’-‘ ¢ B IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATT g%
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ﬂfﬁ ' . ég 5.6
Guwah 4 BeD am¥ Gul Nahar Begum & 3 Others < < Zed
D op S ¥ E 2
goElel B ‘3 sz z
: S -y S < =
— ~ » LS
Union of India & Others 3
~And- : .
Written Statement submitted by the
Respondents Nos 1 to 4. .
WRITTEN STATEMENTS
. The humble Respondents submit their written
statements as follows =
!
l. That with regard to statements made in Paragraphs N
3, 4, 5, €.,1, 6,2 and 6.3 of the applﬁcation, the
Respondents have no comments on them.
24 That with regard to the statements made in Paragraph

6.4 of the application, the Respondents beg to state that
at the time of handing over of the notice to the said

4 applicants the contents of the letter No 49014/4/77-Estt
(c) dated 21 March 1979 issued by Department of Persénnel
and Administrative Reforms (Karmik Aur Prashasnik sudhar -~
vibhag) and letter No 49014/4/90/Estt (c) dated

88 April 1991 issued by Department of Personnel &

_Training were clearly explained to them and the ":éi&f
 ~ reasons as to how they are over - .Q

. cesessceeD/2000000
e
' Q/@}‘?X f\°\5€'
A

R
| | .
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. explained to them and the reasons as to how they are overage

-
™,
*8

age amply clarified to the applicénts.and they were satisfied.

Hence, it is incodrrect to say that the applicants are not

'éware_regardin§ the condition which they could not fulfilled

for their regular absorpticn. cCopies of the said letters

are enclosed as Annekhre 1 &2 for tﬁe perusal of the Hon'‘ble

Central Administrative,. Tribunal.
3. Tnat'Wifh regard tb.the statements made in Paragraph

6.5 of the application, the Respondents beg to state that at

_the time of issue of notice to the 4 .applicants the contents

of the letters mentioned in the notice letter were clearly

for regularisetion of the services amply clarified and they
were fully satisfied.

4. 1That with regard to the stétements made in‘Paragraph

6.6 of the appllcatlon, the ReSpondents beg to state that
during fllling of the written statement the statlon Headquarters
Ranglya were not aware of the two letters mentionea in Para

2 above: for working out the eligibility for regularlsatlon of
safaiwalas. On receipt. of ‘the CAT Order by the General

staff pranch, Army Headquarters vide their letter No 11411/

 sD GB‘(PC~I;) dated 22 Sep 94 instructed Headgquarters -

Bastern Command, Calcutta with copy to Station Headquarteérs,

RangiYarstating the cases of all applicants may be examined .

*

‘as per provisions of Ministry of Personnel PG & Pension
(Department of Personnel & Training) OM Number 49014/4/77-Estt
{c) dated 21 March 1979.  Also from the verdict of the

Hon'ble CAT Order dated_28;07194, it is given to understand

&
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o that services of all épplicants to be fegularised who
fulfid the eligibility for the post. However, the case
has been taken up with higher authorities for relaxation
of age under any other provisions, if permissible under
vide our the rulesﬁ. Copy of the same are enclosed as Annexure 3
letter No '

3004/1/cc-1/Q &nd 4 for perusal of the Hon'ble caT. Hence, it is
giﬁigegglggs ' totally incorrect tovsay that termination notice at this
bleated stage is in total violation of the Judgement and
Order dated 28.7.94 passed in OA No. 228/93. It is
submitted that Respondents have not violated any
Judgement and Order passed by the Hon'ble Tribunal on
OA No. 228/93 and followed by the provisions coutained
in said Ministry of Personnel, PG & Pension(Departﬁent
‘of Personnel and Training) and based on Headquarters
51 sue Area letter No 2221/4/Gs(sn)/nangiya dated .
26 August 1995 él@ngwith sanctien ef the cempetent
autherity for regularisatioen ef their services. Even
at this, the Judwement and Order passed By the Hen'ble
Tribunal er the the Cempetent Autherity for relaxatien
of age or ctherwise for regularisatien ef the services
of the 4 applicants shall ke binding for é®mpliancc | 5%
the employing authority. Copy ©f the Headquarters 51
Sub Area ;ei:ter No 2221/4/Gs(sp)/Rangiya dated
26‘Angust 1995 alongwith sanction is enclosed as

Annexure 5 for perusal of the Hon'kle CAT.

5.  That with regard to the sﬁatements made in
Paragraph 6.7 of the application, the Respondents beg

to state that the services of the all applicants a§ per
the'Hon‘ble CAT Order dated 28.7.94 were never terminated
till regularisation of services of eligible conservancy

safaiwalase. The notice for termination of 4 Conservancy .

coo»coqp/4cacco
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safaiwalas were issued on 6l September 1995 stating
"your services will be terminated, since - you are found
to be overaged". The said 4 applicants does not fulfil
the conditlons for regularlsation even after giving full

age relaxation vide abkove Govt of India Ministry of

Defence letters as Annexed at Annexure 1 & 2 to this

ﬁritten statemeﬁt; Before issue of terminatlon notice,
this Statlon Headquarters vide our letter Number 3@@4/1/
Emp(Q) dated 26 August 1995 asked all 47 appllcants
involved in Oa No.. 228/93 to produce thelr caste
certlflcate for sc/ST/OBcs for further relaxation of

dge as per ex;stlng rules. But non of the four produced
caste certiilcate for further relaxation of age. Copy

of the same is enclosed at Annexure @.

It is also submitted that before issue of notice,
the Deputy Reglstrar, Central Adminlstrative Tribunal,
Guwahati Bench were 1nformed about the compllance of the-
Hontble Tribunal Judgement and Order dated 28.7.94 under |
thls Headquarters letter N 3004/1/cc~1/Q dated 31 August
1995 and further advise in resPect of others weré seeked. -
Therefore, there is no contempt of the court as statedhln
Para 6.7 of the‘sald applications The four applicants

are still serv;ng and belnc paid minimum of the

appropriate pay scale as per thé said Judgement Order '

' dated 28.7. 94. cCopy of the letters addressed_to the

Deputy Reglstrar, Central Administrative Tribunal,

Guwahati Bench is enclosed at Annexure 7. )

6. That w;th regard to the statements made in
Peragraph 6.8 oOf the appliCatlon, the Respondents beg to
state that the Central Government Policy for recruitment

widow in Class Iv ‘staff for relaxatlon of age is not

so.oooooP/Soocooo
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available with the ReSpondentsg It 1s incorrect to

state that appllcant No 1, 1nit1a11y worked as Midawife
in the Red- Horns Public School which was run and managed
by the station Headquarters, Rangiya. This Station
Headquarters holds no records of - such private employment
nor she was on the strength of station Headquarters,
Ranéiya. she‘was>not paid any salery for such private
employment f£rom station Headquarte:s,'Rangiya; Mofeover,
‘it is submitted that Red Horns Pubiic School was not run
; . A o T
and managed by tee Station Headqharters, Rangiya since
its Raieingjie from 30 April 1579. ‘it is true to.say
that applicant No 1.was appointed as,Conservancy‘..)

4

safaiwala in the station Headguarters, Rangiya in the

month of August 1%92. But it is incorrect to say that

she is entitled to age relaxation for the period she

~ had served as Mid-wife that is with effect from year 1982

because this. Headquarters have no records for such private
employment and nor the said school is run/managed by

thlS statlon Headquarters. and she was not employed
through employment exchange as per records of this
Headquarters. It is further submitted thit after being
given fuil‘oonceesions as per p;ovisions.of Ministry of
Pers PG & Pension (Department of Personnel and Training)

O.M. No. 49014/4/77-Estt (C) dated 21 March 1979, the *

}applicants No 1 is still found to be overaged. It is

submitted that swamy's Complete Manual Establishment
and Administration for Central Government Offices is not
held with the Respondents.’ However, Relevant portion of

the scheme as quoted in Para 6.8 of the application was

ipublished in chapter 13 of swamy's Complete Manual

Establishment and Administration’as a General Informat;i.onj

and not as a authoritye. Tﬁerefore the Hon'ble Tribunal

.aio-coop/eooccoe
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. be pleased to direct the appllcants to produce any
authority/Orders from Govt of India, Ministry of
personnel so that necessary clarification could be
sought from Higher Authorities for giving further age

relaxation as per provisions.

:

Similérly, the applicant No 4 was never appointed -
as Mid-wife in the Axmy-HosPitai.hy station Hecadguarters,
Rangiyas It is submitted that no any Army Hospital is
under the jurisdiction of this Headgquarters. Theréfore
ﬁo state that she was appointed on verkal orders and
continued as mid-wife for a period of 7 years with
effect from 1984 is totally incorfect; As per available
record with station Headquarters, aangiya ® she was
appointed as conservancy safaiwala in the station
Headquarters, Rangiya on 01.10¢1551 on casual basis
" and not 10.7.1991. Rest explanation in her case is

also the same as for applicant No 1.

Te ghat with regard to the statement made in
Paragraph 6.9 ofwthe application, the Respondentsg beg to
state that it is not true to say that all.the aéplicants
had deposited their\origihal/certificate with station
Headquarters, Rangiya duringAtheir’initial employment.
All 47 conservancy Safaiwalas were instructed during
March 1995 to hand over documenté pertaining to
educational qﬁalificatioﬁ, certificate of age from

, Registrar or othefw;se vide>thisyﬁeadquarters letter
Number 3004/1/cc-1/q dated 21 March 1995. . Copy enclosed

as Annexure 8 for perusal of the Hon'ble CAT.

The details of age as per their Educatlonal

gualification Certificate and date of inltial recruitment

ocowo-o,tP/?a.oo‘
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as casual Conservancy Safaiwalas as per available records
with thiS‘ﬁéadquarters are given below for perusal of
the Hon'ble CAT ‘t=

. Sorl Hame - gméte‘ofg Thitial | Total age § Total age
No' i lBirth 1 appoint § from the I after deduc~
- |.j@s per j ment | date of {1 tion of age
1 school 3 - I regular~ [ £rom Initial
i ,  jCerti- 5. [ isation | Appointment
N Yficate 1 ! (ie 02 .}
_ e i f! {aug 94) & '
: b//i, ‘Gulnahar -01:01. 03.08. 33 Years & 31 Years, 07
Begum 1961 1992 7 Months Moriths & 02
A . daysql :
2. sarif . 03.04. 01.07. 32 Years, 26 Years, 02
ali 1962 1988 03 Months Months &
& 28 days 28 days.
3. aAtual ¢h 31.12. 02.06, 29 Years & 26 Years, 05
‘ Kalita 1964 1991 07 Months Months & 01
' T . - 7 DaYQ ‘
'/‘40 Sa-hera - 03.04. 11}10@ 33‘ Years, ‘30 Yéars, 5
N , . Banu 1961 1991 03 Months HMonths &
. o , & 28 days

28 daYSQ. '
Thereforé. from the above tablé, it is seen that

app}icénts have been‘given full age‘relaxation‘as~5

Astipdlgted in govt of Iﬁdia:Ministry of Pers dated

21 March 1979. The abdve.mentionéd applicants were still

4

found over age. Hence, it is totally incorrect to say

that all the abbverapplicants are within age limits in ‘
terms of feiaxation scheme of the Central Government.
It is ohqe égainlsubmitéed that all the. 47 applicants
were asked to produce~thé caste ceriificate for giving
further felakation of age 1imits as appliéable‘for sc/
sf/OBcé céndidates well before regularisation of their
sefvices;- The n@tices were issued to 5 Conservancy
SafaiWalaé but only one ConservancyAsaféiwala namelyv
shri Haladhar pas could bring the caste certificate |
and he was givén"the age relaxation as per existing

’

A ]
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rules and his name was deleted from the list of
termination letter forwarded to the Deputy Registrar,
CAT Guwahati Bench. Copy of the letter Number 3004/1/

bc—l/g dated 08 Septembef 1995 addresSed,to the Deputy

‘Registrar, CAT Guwahati_for deleting the name from the

uneligible list of Conservancy Safaiwalas is enclosed as

AN

Annexure 9.

Copies of the Educational Qualifibation Certificate

of the said 4 applicants are enclosed at Annexures 10 to 13

for perusal of the Hon'ble CAT. . !

It is submitted that facts and circumstances
explained as above, aLlé4,appli§ants are not.entitle&ato 
get the postlbf régular cohéervancy safaiwalas.inspi£e
of giving full ége'relaXation, héncevﬁheir apﬁlication'

are liable to be set aside and quashed;

8. | That with.regard the statments made in Paragraph
6.10 of the application, the Respondent$ submit that all
the applicants were given full age relaxation fqr.tﬁe
period of Serviée which théy haﬁe rendered as Casﬁal
consérvancy sSafaiwala. On inSpite of full age relaxation
vide Govt of Ipdia ﬁinistry of Home Affairs letter No

49014/4/77-Estt (c) dated 21 March 1979 and Govt of

‘Personnel Public Grievances and Pension Department O.M

Number 49014/4/90-Estt. (c) dated 08th April 1991, the

four applicants ¢ were still found over age. The

. §o e iy
> Y

applicants were further advised in case they belongs to

" sc/sT/OBcs caste, to get caste certificate from

[ —

—

appr0priéte concerned authbritiés_and should produce

e

for further age relaxation as per existing rules on the

"subject. Non of them have produced the said certificate.

e ——— i

e e e
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Therefore, the above four applicants are not legally

\
~entitled for regular absorption as th§x~3329~iifffiz

been given full age relaxation wherever applicable.
N T ———— e S R
Higher education does not make the_applicant No 2 and 4

eligible for regularisation, when they are found to be

over age inspite of extending all age relaxation.
TTTTTTTTTT—

8 9. That with regard the statements made in Paragraph

6.11.0f the application, the Respondents have no comments.

i

1e. That with regara the stcuements made in Paragraph
612 of the application, the ReSpondents submit that the
1n1tia1 employment vere on casual ba51s and the applicants
were paid at the dally narrick rate fixed by the Regional
Labour commiss;oner of ¥ Assam. It ;s further submitted
that they have been given age relaxation for the period
for which they have-rendered their services as casual
Conservancy Safaiwala. 'Heqce,fit is incorrect to say
that they should be'reguiarised‘even, if they do not
fulfil the terms and conditions for such regularisatlon.
The Hon'ble Trlbunal Judgement and Order dated 28 7.94
passed in OA No. 228/93 has been complied with and all

EmanY

the applicants are being paid minimum of the appropriate

pay scale and all the appllcants those who fulfil the
conditions prescribed for the post from the Order passed

against OA No. 228/93 have been regularised as per the

Hon'ble CAT Order. It is given to understand that the

--services of all the 47 Censervancy safaiwalas were -

'required to be regularlsed baoed on ‘the merit of the

ellglbility. The 4 applicants are over aged on inspite

of glVlng full age relaxatlon and tlme for producing caste
certificate for further age re;axation-which they failed

. . i » [ .
[N —— -

to do so. It .is also incorrect to say, that- these 4

| oo.pdcaooonop/].OQQOQ
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applicants have beeri employed throuéh employment
exchange as no such records held with thls Headquarterse

Therefore the reSpondents are not liable for contempt

-

1l rhat with regards to the statements made in
Paragraph 6.13 of the applicatidn, the Respondents beg

to state that at the time of handing over'the notice

letter, all the 4 applicants weigieXplained akout the

reasons as to why their services will be terminated
with effect from 61 October 199§i;;5—§£;§7§E;€—5511y
satisfied. The same have also been communicated to

the Deputy Registrar, CAT Guwahatl Bench vide our letter
Number 30@4/1/cc-1/Q dated 31 august 1995. Hence, it

is incorrect to say that respondents did net disclose

the reaséns of terminatlon mechanically in the notice

that they have not fulfille& the terms and’ conditiens«

for recruitment. 7 They were given one month time for
N r—

producing caste certificate from appropriate authorities,

more so they were asked to produce proof if they belong
to SC/ST/OBCS for further relaxation as per existing

rules, which they failed to do so.

12 That with regard the statements made in Paragraph
6+14 of the application, the Re3pondents beg to state
that under the circumstances explained akove non of them

are eligible for regularisation of their sefszgeghiﬁspite

W
of having given full age relaxation. Hence the notice of
termination of their services are/liable to be set aside

and quasheds

13. That with regard the statements made in Paragraph
7 of the application regarding reliefs sought for, the
Respondents beg to state that the applicants are not

entitled to any of the reliefs sought for and .as such the

‘application is liable to be dismissed.

t
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14. That with regard to statements made in.Paragraph

7 of the application, regarding grounds for relief, the
Re3ponaents beg to,state that none of the grounds is

maintainable in law as well as in facts and as such the

application is liable to.be dismissed.

15. That with regard to statéments made in Paragraph

'8 of the application, regarding Interim Relief, the

Respondents beg to state that in view of the facts and
circumstances narrated above the Interim Order is

liable to be vacated;

16,  That with regard to statements made in Paragraph
9 to 13 on page 17 of the applicatidn, the Respondents

have no comments on theme

174 That the Respondents submit,tﬁat the application
has no merit and as such the same is liable to be

dismissed{ -

* ® k Kk % % ®
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VERIFICATION

I,. Colonel Jaipal Singh Tomar, aged
49 years, working as.Adﬁiﬁistrative Commandant,
Station Head€uarters,Rangiya do hereby solemnlj
affirm and declare'thaﬁ the contents of Paraéraphs
1 to'17 are trué to my knowledge and informatioﬁ

and nothing being suppressed._

I sign this wverification at Rangiya en

this /8 th day of October 1995,

(Jaipal Singh Tomar )

Colonel '
Administrative Commandant .
Station-Headquarters, RangiYa

5 ¥
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g f Govt of India/Bhefat.Sﬁrkﬂr.Miﬁ of Home Affairs/Grih
ntrela a'Dapartmnnt.of.Peraonnel rnd Adminiastrntive Reforms
{ur Prashasnik Sudhar Vibhag lettex No 49014/4/77-Estt(C)

gt 21 Mar 1979. .. . .o Fan 70 e
UFFICQNﬂ_MDRANDUM : -,

i
A

R et

. N O : . ‘
subject ¢ Relaxetion of ben.on-filling up of [poets.of .peonaf

\ /¢éqggﬁfi§é$idq19f?9§suag employees engaged on daily
! wogs bagiges oo vt o T cer
! "y " . l‘t

vt ' less e
i : croe e e 4

? The undersigned is directed to refer to the DPRAR
\ 0.M. No 14011/2/76=Egtt(n) deted.24 Jun, 1976 and subsequont
Lo orders relating: to the ban on fillino up of vecenciss of Peons
and to say thrti the entire policy in +his regerd hag been
reviewed and ;hpﬁfpllowing'decisions have bean trken s~
vl ’ i ) ‘ .

v {a) anga“théfé'1575M60mp1bf5fbaﬁ“6ﬁ“éngagement of _addition-
al“giéff”ph;deily;ﬁﬁgéfﬁgsig»in different Ministriss/Neptts- °
imgcgep:byltha-ﬂiﬁ*ﬁ?Tﬁinnnce (Deptt of Exp) vide theix OM
No 1‘41(2,4;);AE..!CO’Ord/,‘T,d:,',"datﬂd' 30 l\ug,"1 974 ond Ieite_rﬂtad .
under the Min of Finance (Deptt 27 Moy 1977 mp of’ additional
R\l datly wade BESL6 48 drveglulayy A1) The Win/Deptt,
are gwprefpxp.‘raqu;gtud;¢o obaervk these orders acruEulnualy
ond should, pot pngngpiﬁﬁditiopql staff on doily wage bosine

Eff“ﬂmx}QPPt;Pyppﬁiona~pra npticad,. Tesponsibility should be

3

ff 1xsd, gp.:ihewpprw&n; fwhff' euthoriges -such” contraventipni
(b) . The papcfiphgd;sx;engxh Qﬁ:pg&gs in the variou; Min/ .

D Deptts'shOUIdlbe roviewed where necessany in congul tation

. | “ith}ﬁbp‘f}ﬁypfﬁ?}:pﬁylﬁ?FP:FDPCEI”?@':

/‘ . f"—-ﬂlv-----—':—'-"-m- - ora— .. ..
11 (e) Tha ben on the recruitment of pepong impoged in" Jun 1976

} 1g haraby 1if ted soO th-t the Min/nEﬁff pdulﬂffill’u¢’thg
vacencies of -peons after effactipg‘ZD% cut in the sanctioned
) strangthe. . . .

l - (d) While filling up the existing or mxag prospective
\ vecanciss of peons, the verious Min/Depttis should first
i | abgorb persons svsilable in the surplus Cell of the DGE&T
“ under the Min of Labour & Emp. If surplus emp ars nNot
\ available with the DGERT, the casual emp moy bs fppointed
1 | 2o the poats of peons“borne«onwtha'regu;ar“astab14ahment
' which are required to ba filled by the direct recruitment,
gubject to the following conditions :-
\ (1) Ths casi8l emp should_have. been angaged through
(employmént exchepge. ' '

(¢i). They should possess expsrience of ¢ minimum of two
vears continuous service 8g cppunl lobour in the of fice/
mateblishment to which they ore to Be oppointed. The
cagual emp Who have put in 8%t least 240 days @s casurl
jabourars '(including broken pariods o service) during
each of the two years of service referred to 8bove

ghall be eligible to get requlerised.:

.
M -y
' o'

S — e,
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(1ii) Broken prriods of service rendecpd :gu\;r"””1
~amp aha11 he t ken into Aceonnt fog parress o
;raaulnrianticn in reqular pet provided thet one

N4 citreich of qerviee d- fop mire thon Ty manthg,
. .

(1v)  Thery ahould ba pliqible in reape ot oof

max imum. Age on the dote of rpqulacdartion, For

thia purpose, 1he ¢iqunl rmployeea mry ha A lovied

to deduct from their actunl ege the period apent
by them as cagual emp &nd if  fter deducting thia
period, they are within the maximum 2a0e limjt,

'they should be considered rligible for requlrriqot-
ion, '

(v)  No casuml emp shall be condidered eligible
for appointment on the regular est unless he

Possess educational qualificitiong nrescribed for
the pogt. -

2o  Ministry of Finrnce etc are -equastad ‘o takn approprinte
rction {0 .absorb the eligible ¢rguen) amp In ‘ccordnnce vith
the provisions contained in the precnding narngraph,  I't may
howmaver, be ensured th.t only thoge cisual emp workina in
capacity, who are eligible in alllrespncts should be regulne-
ised according to their length of 'service and the Department
of Personnel and A.P. will not rntertrin any prorosal for
‘relaxing the essential eligiblity conditions for regularisat-
ion of thage c7susl emp, 1 |

any

3. Hindi version will-follow,

\

Sd/- x x x X
' (M.C.Gupto) '
Deputy Secretary td the Government of India,
o

X .
*******?** LA X R TR N
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Cbéy of OgM4No 49014/4/90-Estt (C) Min hg Perscnnel,
Publie Grievances & Pension Deptt of Pergonnel's Trg)
dated 'the 8th April 1991, ~ .

oo o \

The undersigned is directed to refer

O.Ms NG .49014/4/77+Estt(C) dateéd thej|21bt Ma

the condjtions.for regularisation:oficosual u

Group 1D posss were preperiked,” Thg policy wily tegard

€ cuigagement and remuneration of cagual workers MIrCeneral

cvonment Offices has been Taviewed| from time totingand”
detoiled -guideldines- in the matter were issued vide‘oM.
No 49014/2/86~Estt(€). dated the T¢h Jun 1986, v

2e _Requests. have now been received from various Minisrjes/
Departments for allowing relaxation in the conditions of '
Uppcr agg Limit and sponscrship_through employment exthang,
Ior Togularisation pt such’ casual employeea}against Group e
post n, who were recruited prior to 7-6,88, le date issus of.

gui. cliness The motrcr hag. becn cengidered and keeping m

vie the fact thet the casual empldyees belong to the .
ec..unieally weaker cection of the society and termination™
of ticir services will cause undue hardship to them, it has
pocn . Cenided as a one time measure, in ccnsultation with the

Dircstor Gencral Employment & Training, Ministry of Labouk,

et

that casual w&ﬁgg;&_g@q:ugﬁéﬁlﬁéfafg*jQG:Bélandﬂth_are,in
service cn tre date of issue of these instrmucticns, may be
COu:;icred‘fcrireddI§§:§§§61ntméﬁE“tﬁ“@ré&p“'D'“@os Ss

TR €5 of tee general instruetions, even if they were
recriitod otherwlirc than through cmployment exchange and

had crossed the upoer.age limit prescribed for the post,
proviled they are ctherwise eligible for regular appointment

‘4n all other recpects, : \

3. Tt is'cnce again reitcreated that recruitment of

casual workers in Central Goyernment offices may be requlated
strictly in accordance with the quidelines contained in this
Department's CoM.No 49014/2/86<Estt(C)  dated 7,6,88, " Cases
of neglect of these ingtructions should he viewed very
seriously and brought to'the notice of the appropriate
authorities for toking prempt and suitable action against

the defaulters, '

4o Minioctry of Finance ete are requested to bring. the
contents of this O.Me to the notice of all the appointing
authorities undexr their roesgpactive administratise
gontrola o N

-

. 54/~ XX X X X
o (Fo8a5cld) _.
Deputy Secretary tc the Govt ofglIndia,

-

. 1
)
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1,7  Reference station MR Rmc;zwa; letter Mo 3004/1/CC-1/0
dated 56 Aug 94 addressced to H&’) 51 sub Ama and copy 0 thig:
HQ ,mm vour Hors emang others, 1 ‘

Ve El’e A copy of CAT ordér dated ?(’3 Jul% demc{vc‘mé% in Hw .
7 gase of CA No 228/93 ip forvorded hercwith for neccapary action,

;%,. k% The cases of ell applicants may be esanined as per provisions

of Minlatey of Porp BG & Pension{Deptt of Pors & Trgl I No
4901 4/4/T Bt e (C)  dated 21-379 circulated to ajl Headmartors
Commands wide this ;mﬂm lottor No,93701/3/0ng 4(“iv) {2} dated
2L Sap 7% ond CAT ordor dated 28 Jui! 044 Tho appeointing
" sathordty is conpotent to regularise the gervices of all -
- eligible, employees egaingt posts. ay thorised vide Mats Hrmcﬁa
Q3{B} of this Headquarter's. letter No ssiei/m (8) dated | . |
03 Hoew 49924 If any immvic‘m&l e:zmasi not fulfil the c:m&im,ma
of m:ﬁ.s@im&&:y canplete detalls of | those individuals with
-dotalled yeagons why m&w Cannot 7:1.«.:» mgumri%a may be ﬁcmmrc}ed
- to this Heafdguer bors €0 am@ ug o i:ak@ rup the cm& with
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DA _ . - .

”51 Sub Areg (G 5D)

cn vy

Iﬂ?bhdnuiA”ldN Gp AT (DR ﬁ\*"w 23,07.94
PA o) UM Uefle .;U. ’/'W[“’

\

evefi Ne. daued 09 Sep 95 both addnd to the Pﬁnuhy

.ther&.

_Qated 03 Apr 1591 cnd based on veur letter ko 2221 /0f
G3(5D) /Rengdys dated 26 Aug 95 alonguith senctien of

ati1l not fulfilling the ape criteria and have been
- feund overage. The details of the aame ore siven ag
under = ' -

L@f thia HQ lﬂttor HNo 500&/1/ -1/3 dated 351 Auz

Fukhyalava
Hee ”*m"br o
_f‘, !“

r

55

i
Registrar, CAT G 4ah4ti newch vith copy to yeour HG and

2

. l“ ia euhﬂitLod that actlion ko regularise the narvices
of 47 Conay Sfwle were taken as per proviasicns laid ﬂnun
An Gevt of India, Min of Homa Affaris, Deptt of Pers and
. Adm Reforms letter No L0144/ 77-stt (C) dated 21 lar
‘Min 0f Fers, Public GOrievances & ienslon Deptt of Fera &

1974,
re

v

"Competent Auth., On inspite of piving full apa ralexaticn
as per above letters the undermentic cned Conay 5fwls aro

R

-s ew T WA wm e aw  we e

Serdy fane E«a*n oThInizing ‘sotai, {- .
4 Oqu Z‘(‘“
Ne X rth appt - fare - ~
g . from artar :
,chaol P ,§tun : %“”:”?”?On of
ibvrt ' dnte IP;Lfr
' , jef Rami- f_” Al
L Jlurisntion jarmt
. E{i@ 01 Aug 5
o
© Gulpahar 01.01,61 03,08,22 33 Yrs M Yra, 07
- Begun o Q7 iienths  Ponth and
. L ' ' 02 davs.
Sarif  03.04.62 01,07.83 32 Yrs, 26 ¥ra, 02
AlL ' 037 ¥onths . Honths &
128 Cays 28 days.
ntu1 Ch 31 1(-.6[ Or...\ ﬂ.f)'i 79 Yra r/& VT‘Q; 5
Kalita K ‘ G7 lionths  “onths &
| ' . 01 dav.
Sayra 02.04,61 01.10.%21 33 ¥Yrs, X yra,
Bam o _ 0% Mentha 0% tontha &
' 25 dnyg 29 days. '

- e -

l
i

i
g
i

¢

i




SR e o
:._ A ’.-- ‘e {
Cot 4y J
: _,;‘\' v ér .
v ’
Wite above nmentionsd Goney Sle bove baen dssoa
_f vide cur lett "‘l‘ S "'"‘.f,‘/-/’\ /=170 datst 01 en O35
eu Lhave ot TUTT L Iad the oontinione Torow oo
3 3?01n1ment An ropr terss sl oooelitions Pl noean b e
ArTettern hence vo \zg‘ arrvices 411 e terpinats?
wit‘h*«.w ec*" crom 01 et 1205 (01 et 1979) . The nervics
: ,atefhﬁf V@* terminated in view of tla atny order cinhed '
et L . . X ) .
TR I ﬂn.--‘i o N . ~
™e Sfwla mentd f"‘.*'l in o 2 oabove wore bold ot
o R AREL S Gf*iﬁbuln notice letter 4o nring cante cortificate, ;
i thov belengs o uu/ui/hup“ v ive further ace ' : |
relaxation - -as gﬁ* rules on tha subioct.  idon did produce I
such caste cortd f;cauﬂ as & proofs o o : o
e [ . . i
By oy | S : R
5,i% 'the akove Conay Sfwls are atill baine vaild miningns S
ofathe pay gcrle ar por Ceurt Srder dated H2407.94 vanngd ‘
“on: QA -No 228/93, In the mean*ine, defore nxniesry of

. the: tarmination lextnr, the & Cenny Sfwls broucht the

5tday Order £111 97 Gct @5 (b‘“ att for ready.rafs), This
Cffice has prepared s (ritten Jtntnn@nt to evict the snwa
-gtay order and is being filad Hefere 17 Gt 55, after
vetting it through Govt plaader. The copy of Lhe namo
shall be despatched to you helore 17 Get 9) tor infe. .

6. You are reauested to taite ur cnse cen2 for relezation
"of age, i€ in othar prﬂvjwio”« on thn ¥ relevation E .
As,permisb&ble under the rules, o ' ' o

IREE!

7 Yo \
Iy s Gy,
10l
. . .

L Comdt o
oo : v,
oy otn Car

[

n

]

»

i ‘ .

x - ca

¢ - [ﬂr {afo and nrceRiery T
. H3 Esgtern vQﬁﬁdﬂd (ua/‘b * action, / | -
‘Calcutta ] - :

N 0" -
;
’ » ¥ ;
. ) ¥
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.‘-.” . |

Mukhyalaya 51 Sub Area
HQ 51 Sub Area
/0 99 AXO

OB oeen  eene  asar  seds t‘"ﬁa

- -

1, Ref your latter Fo 3004/1/cCc-1/Q ét 18 Aug ‘,9,‘5*."’ P

<" - - St S ) PN ) T, A
2, Ex-posSt-facte Sanction of Cdr 51 Sub Areg for regularisation
of 8ervices of 47 casual censy 8fwls of your “9tn HQ i3 encls
herewith in &uplicate. | . ‘

3. Yeu ale requested to regularise the Services of 47 casual
consy 8fwls whe  fulfil the telms and conditions prescribed for

the pest (Group 'B') as cl IV employees as directed by the CAT
Guwahati vide their order 4t 28 Jul 94 passed against A Ne

228/93 filed by the above individuals wef 01 Aug 94 and they
should be apreinted as cl IV eaps wef the date Quoted above on

the Supplamentary Peace Est ablishment of Stn HO Rangiya and
apprise CAT Guwahati through a formal applicatien that the amxxizm
services of the 47 casual censy sfwls have been regularised,

Yeur attn i5 alse &fawm teo HQ Bastern Comd letter ¥o 104081/20/

SA/GS{3D) 4t 04 May 95.
4, Cempletion report regarding the regularisation of the

services of above individials be fwd te all concerned with a
copy of Part II order before 04 Sep 95 within the time granted

by the CAT Guwahati.

Se¢ Appt letter will be issued by Stn Cdr based on the sanction
given by Sub Area Cdr,

6. maa’. ack."

-»
L re—
L ——
, -

(BC Samsa)
- it Cel
ncls ‘s Twe Offg Col GS
Qepy_te s .
HO 101 Area (GS/SD) - Por info wrt Stn HQ Rangiya letter under

ref,
'i.‘
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CIA“S RAS FMPLOYEFG

‘ ‘Ex~post-facto
;accorded to

I

regularise the
employed by Station HQ Rangiya who fulfil

sanction of Commander|

services of

"for the posts on the Supplementary Peace

_wHQ Rangi

effect

g They should be appointed :as
rom

01 Aug

94

Administrative Tribunal
against 0A 228/93 filed by the above individuals

Station

Dated

: Clo 99 APO

o Aug 95

as

instructed

51 Sub Area 1s hereby
47 casual consy sfwls
ithe: terms and condition
Establishment of Station
‘class IV employees with

by the Hon'ble Central
vide their order|dated 28 Jul 94 passed

i

/f& 4{4//{/'

0

(AK Vasudev)
Brig
Commander
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stati.on Mukhyaleyd
' geation He eadquarters
1 mmgiya - 701 354

2004/1/80p Q) ,{% aug 95
Concerns su nsy ‘
g@gﬁmﬂM
1. ¥ are heraby 4 o P the cast cuﬁficate
which 48

(v) chief presidency Heqiatre /mdi vionol chief
8 stratoe.

rank of 'rohsudar.

a whoero the

£a11ing which
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‘Annexure-7 ;\

Mil Tele s 266 Station Mukhyaléya
Gtation Hoadquortors
Rangiya - 781 354

3004/1/CC-1/u 3‘ Aug 95

The Peputy Registrar ¢
Central Administrotive Trikbunal
Guwahati noch : |

v
IMPLCMENTATION OF CAT ORDER PASSED
; s ON ©.A, NUMBER 228793
! " ' :
Bir, . ' o | © 7

1, Pleaje refer te Central Administrative Tribunal
Orders dazed 28 Ju)l 94rmand dated 18 January 95 passed
on Origiml Application Number 228/93,

2. Ihawe honour to inform you that the services of
all eligfole Conservancy Safaiwalas who are involved
in O.A, Y0 226/93 have been regularised with effect
from 01 jugust 1994 except the following conservancy
gafaiwals as reasens shown against their name g-

() Mrs Saira Banu
(b) Syed Sarif Ali
- Crossed the upper

ane limits prescribed
for the post.

(c shri Atul Ch Kalita.

(@ Mrs Gelnchar Begum.

Il >k D P D )(H-m

(¢ shri Haledhar Dus.

3, Aj per existing order, thcse casual workers recruited
before 07 Jun 1988 and are in service, if they were
recruised otherwise thon through cmployment exchange and
had cpssed the upper age limit prescribed for the post,
proviédd thay are otherwise eligible for regular appointment
in al] ether respects may be considered for regularisation,
This ispect have been born in mind while congldcring

the s(rvicos fer rogularisation, In thic regard a copy

of thi Department of Parsonnel and Trg O.M. No 49014/4/0~
Estt ,C) dated Wth April 91 is cnclosed herewith for your
kind erusal, v '
4. The eligieility for calculation of age, @ cepy of
Govt of India/Bharat Sarkar Ministry of Lome Affairs/
OrihMantralaya Department of Porsonnel and Administrative
Refoms (Karmik Aur Prashasnik Sudhar vibhssg) letter

Mo 4!1014/4/77-Eptt (C) dated 21 March 1979 is encloscd
herorith for your infermation please, -

-

a



' S¢
13 :
Q
2 b
5, The abeve is fer your information and advise
further action, if any are required to me taken
en the subject please,
-
. N o
vours faith¢ully,
ipal Singh Temar )
onel
A nistrative Commandant

Cepy to 1~ for Station Cemmander

Md 8haukut Ali
Senior Centrol Govt Standing Counsol

Contral Administrative Tribunal, Guwahati - You are requcs

ted to apprise

Army Headquarters
General Staff Branch (SD 6B)
DHQ, PO New Delhi =12

Bench, Bhangagarh, Rajgarh Road, - -
Fgh . the Hon'ble
Cuvahoti«5 _ - | CAT on the
subject
accordingly.
HQ 51 Suk Area (GS/SD) { |
C/oc 99 APO o y
HQ 101 Area (GS/SD) X
C/e 99 APO ;
Headquarters . - For informatien.
Eastern Command (GS/SD) X
Cclcutta X
X
X
N |



22 Annexure=5

station Mukhyalaya
gtation Headquarters
Rangiya = 781354

S,

-Q PREEY M
'3004/1/cc~1/0( _ (Q( March 1995

' l
REQUIREMENT OF PERSONAL DOCUMENTS

1, Pleass hand over the followihg hocuménts to this HG,
ip original and one photostat copY. for completion of '
your servicevdocuments_immediately;|but not, later than

10 April 1995 i+
(a). mducag;ona} qua;ification;certiﬁtcéte, if any.

(L) .Certificaté on age from Régistar'bf pirth of
concerncd District, if cducational qualification
certificate 18 nopjapplicable/if no cducational

qualifications - °

(c) .Cast certificate, if an¥.

cortificate on local aldress ana permanent

Ja)
a&dreéé”f%dm'mebaﬂﬁmm-KM%AQ&QDDLﬁ“mﬁﬁiaQﬂ
! y ol ) o

{e) Medical fitnesas certificate from pYstridt
Medical officer,

¢4 Original employmant letter {ssued to you by
hi s i whilé you had[pmployed as casual conservancy
safaiwala on daily wags=s basise [peen

s not acceptable.

submit the documents i
ad documents should

2 Failure to
the above mantion

Pimely submission of
be cnsured.
., if any doubt raiscd.

ol

{:/"} P !
Cl JA-rt
Al

i
v
MSSmmmo
Lt Cul
o . Zf~ Ldm Comdt
ke for Stn. CAr

. - 9
LR RS R PGS < . "
ozt e WA s ofitsfony?
' %""}""m (ST ol o voiRdsedtv VRIS

3, You may contact this HI

wh
L]
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[

RzZ0IST SR Y Lo

stotion pwidydloye
station llcadcunrtors
Ranqiya = 751 354

33'7-4/1/cc-1/;. : 0% Sep 95

.
1ha de.aty Logiotrar
c- atrold rminiatrative Trihunal
carahictl ench, nhapnasarh,
tajs,erh Rocds Cuvahatl=5

-l

/ EﬂPLJMSHTATIUN CP CAT ORNER PASS:D Ol
DoAe NUI13ER 220/93

Gix,
1. aleage refar to this Headguarters 1:ttor lumber
3)04/1/CC=1/ Qatud 31 Aug 95. :

2, %h2 nem: of Shrd lalacdhar Das may pliase be
aul.t G from Dara 2 (2) of our lettoer quotzd abovee.

3, It is suinitted that on gurther scrutiny of

r ¢S, Ccns;;vancy'Safaiwala fialadhar Dcs iS
#ulfilling the conditions for cligibility. licnceo
12 hag been conpidered as fit and his scrvices has
“oon roqulariced with cffect £rom 01 Aug 94,

6, wha abeve is for your information plo.ooCe

l
(Jaipal Singh Tomar )

. olonel .

. © hdministrative Commandant
Cuny to 8- for Station Comnancer
MG Shcukat Al . lou are r>quasted o
8r COSC ‘ Y
caT, Cuwahati ,gnfgrgizhi licn® hlo CAT
ronch, Dhangegarh, Rejgarh accordingiye
“5ad, Cuvohcti=5 ‘ '
1, 51 Sub Arca (08/0D) X
Cc/0 99 AFO §
1za 101 Aroa (08/8D) Y|
c/o 99 AID X o
v X+ ror 1nformation.'
Hoodcunartero ' X| L
ungt.rn Conmcnd (0s8/5D) 's "
calcattae X °
srmy bBoadruartars X

Conora) Leeff Dranch‘(ﬁﬂ onyY.
htae ST LW volni-11 -

'



v Annexure =/ (/ S";)
- ’ ' 3

;;;Rangia Girls’ Higher Secondary School.

| (Assam Schedul XLI (PartI), Form No. 68 ). . \

3 Mo ... ’ ' e :

§ -Certified that Shrimati ?U/?’Zdﬁ/t @ Z,(,ZZ@ .

Z daughter of Z;ZC/ ﬁ,{dg( 46/ an lnhabxtant of /é/’r/(@m‘

2 /’?o?z?tfff _in"the district of Q{;L;ﬂg%ﬁ lcft the Rangla Girls”
%

3 Higher Secondary School on @/ ..... /_ R 19/7;& Her."date of birth accondmv ‘
1o ’ .

: to the admission rcgnste;_____Q_,Z_- O7-£1 .She was readmg in clasg____’_\Q_ ________ ( g7’ »

, and Ixad//g/w not paqqed the Annuallm / H,S:STL".C. examination for

; promotion to (.1833 ’V// (Sm)

- All sums due by her ‘have been paid. viz,

: I'ees upto @A/ 0_/72_ ' o T

- - Fines *“1[/[ o S T L

- T.C.Fees J°A)

D Character f(@%

§ Reasons fof leaving 1 —

E "(i) Unavoidable change of residence.

g (i) IM-health.

= (iii) Cgmpletion of School Course.

w7 Mivor reasons.

Dated
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1
} ’ | | B Annexure =1p
. X'i/ 3 ’ . -
g) : - . ot “‘ é// r‘- .
2~ Oransin @’mm uﬁﬁ.
5. f |
g CTRT]UF‘I]E]D) that Sri/Srimai 9‘/4/ =Wé£ s

SOﬂ/D*l“’hter ofSn g"jbe} j“' h AL -

P.O. K“Wf/«k- Dist.__Kaanip lefttheeNdﬁ"“ e

19814 . His / herage at that date according to
years

School on the
7
the admission Reoxster of the School was___ 14 {9“ “”W)

!1 - days:
T the

He Sho “was “reading in~ Ciass " yf'{"‘“’"'““’"ﬁnd had 7 had_not passed

All sums dae by him [ .her

!
i

morths T

l
Examination for promotion to ClassL_-'\_{_l_'L____
' 19874,

o o
m‘

ve been paid ; iz fees upto . .

fines— &

'Character—; v/

IABBOES P Arya Pross: an-bvari, G IV

'i

A}

@@@@@@@g
S
=
=3
2

o

iii} Completiof cv/h,lg,/
Ct ot M &

L ‘ W SRS
WP kea(th%o ! s, jzw

pret NI

b

Hatut £770 47
.

Date_2 /4 ! 198# ;

Headmaster -

Place

an inhabitant of Town | Village Fuvé‘ S&AG—“ —,
Araifed Jamegos

7y

g ——
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En
g
gy

€

@erh{u(! !/mf (‘SAH/ qﬁu-mh ..

Sen | dgighter ,{ S

in the di trict n/ 7\ mrup [e/l
led /6"!/1 as ]rrr Sc/:(o( Jl
. {WM!SS .

Roll ... R 2y evcern - K

7 i)

iv) Mit

JH!'SM(I” Wt?

cand P.u.uJ/cou(:I nol Fdss the
/7(’ 5 f @ 81ammahon ..

350 .
due ly ﬁim/ﬁfﬁare feen [Jairl ; vz, jees up 1o...
Fines— 30

Character—

23

Scml No.
S

Annexure —11

/wa( C’A N/ CI2N 5

Kewux/\a

Rcasons for leaving— 1) UWhange of Residence
i)y i alth )

(ms

Completion of School gourse

~
-

CAQ(MI{WK.M({’\ an mﬁaéttant

LT
?. B, mnmaa Ieigh scn(mz on 3/ 390

isler is /)/ (26{’

o L

r '

n%/

Dat'icz‘g’?.lﬁ

o/ GU'((age
ﬁw%LW"
. G| Iter

/ Wwas rcaJm,

.un:fer

(990...

. Mo»&rﬂhml o/il{ sums

3 (22 9.0,

7-(r Seov

{

LR,

n T
PN W
";

w..
3 D“l i;u

L

Hcadm’lst r

-e
o e, g | Tt

\\, ;

Pl}hAanxuuﬂlbcpoo L L
P.0.~Kaniha, Dlst ~Kamrup (Assam) I “) &

g ]

!

TRANM’ER CERTIFICATIC o

i
g e
P

o e s

- ..aP B Kamha High School
¥ .
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WSy B sl
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5
Schee | .

‘8 L
m
«ddlhinath Vidyamandir High

J
‘l
P Y
© fes® -Mayter &

WP

Vill-Nakul fs P. O. Rangte
Nat-Kamrue
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